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Title: Presentation of the 6t Report of the Business Advisory Committee.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): I beg to present the 6t Report of the Business Advisory Committee.

The BAC, at its sitting held on Tuesday, the 25t November, recommended allocation of time to the following items of business as shown against
each.

1. Constitution (Scheduled Castes) Orders (Amendment) Bill, 2014 — one hour

2. The Delhi Special Police Establishment (Amendment) Bill, 2014 - two hours. ...... (Interruptions)

I have to read it out. I understand it. It is over, but this was decided. ...( Interruptions) They were passed. I understand it. ...(Interruptions)
Tomorrow, you will say otherwise. This was the decision of the BAC for allocation of time. This has to be brought to the knowledge of the House. I
understand what you are saying. Today, the next BAC meeting was held. You will not decide it.

Sir, what is his problem? Is he trying to educate the Ministers? ...(Interruptions)The procedure has to be followed. They cannot come this side and
so they should relax for a while. This was the time allocated and this is what has come from the Business Advisory Committee. ...(Inferruptions)
This is completed but this was the time allotted. You can have objection to it...( Inferruptions) These were the five business items for which time
was allotted and all have been concluded. Time was allotted for the IATA Bill, The Central Universities Bill...(Interruptions)

HON. CHAIRPERSON : The hon. Minister is informing the House.

SHRI RAJIV PRATAP RUDY: The following business after this will be brought and this is the directive of the hon. Speaker to read it out, why do you
have objection to that?

HON. CHAIRPERSON: Mr. Minister, you please read it out.

SHRI RAJIV PRATAP RUDY: Sir, I have read it out. If the direction had not come from the hon. Speaker, I would not have done it. So, this is a
procedure which has to be followed. If you are not ready to follow the procedure, then I cannot help it &€| (Interruptions) It does not indicate any
big sign of intelligence. I have already read it out. It takes two minutes but then you have created so much noise as if we do not
understand...(Interruptions) 1 have read it out. It is over. What is the anxiety about it? I have read it out already. Professor does not have patience
of one minute...(Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Members thought that you will be speaking on black money.
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e Aiferie) 3 as arer ordl wxdt A1, Aot ardleer, A gforn srerdt 3, ardt ofifdem 3 A wal wiit off, wE fwarer srn e, gener sidt Sft o aga ST § we As W wel off fs
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T8 oeIrRIeRI <t ol 3 Ameft 2 T gt 3

#AEIGR, 3PR Solic I A6l sraracal @t 5T off st 8, Al &l #elt & ary 3 33 dnwert el arféu afie smElt aew 3 s @iy 3 ot o oft a8 w2 a1, 33 a8 Dl
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16.56 hrs (Hon. Speaker in the Chair)

i s2fl @t w2 wos @Y 2 wfden dler w2 do suFen "orcidor & ary 3 wat arn dLondl. 6t a2 3, wiciel I HET IORN RN G SN A, wad & FHIA Al ag A SACT 3,
3l o1 & 3sig2-3ic? wientsl AU ¢l ol arEl &, W01 Sff, 3 et df wa & frae a1, a2 D1 a5 B 2er s 5213 ot feer s, gy 391 &1 St & ol 3 A6 Adie
3, awrda aitel w1 8ft 4l Tener 3 @5 aa xyerel aren Rax 3o @1 aren 3, ael sied ot ol o1l 3w, A @ar &Y wientiel @ 3iol arelr 3 "
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fen 3 - He said: "Member of Parliament Nishikant Dubey had disclosed in the House how funds of Leelavati Hospital were being siphoned and used
by these individuals to buy stakes in banking institutions." 3caier afie aen-aem war, 3 HMUT DY WiT DT T Iodial Mol At arT wé 3eater war - "Some of the
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wilor 3 cioR? Fjcenr Big area oft, Sra ama geret 3 dot 2 o AR A Fuz adt &=t et 2 ... (Faener) v 9oft, 3 o, Rrvae, Riasrercy, doR wlar en?

ardtl gerail wr 51 Gor 9 oman amem o ad 1969, 1970, 1971 4 das w1 oigloicigoigrel 1 261 eI, Wit WMl olglelcgigiol &1 61 e, Wil it & ot ... * ,..(=emer) i
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Madam Speaker, I thank you very much for giving me this opportunity for making my small
observation on this very important topic.

We had a similar discussion in the past also. On December 14, 2011, there was a threadbare discussion on black money. There was a motion moved
by Shri L.K. Advani on the same subject and the then Finance Minister, Shri Pranab Mukherjee replied to that. In that reply, he had narrated the
steps taken by the UPA Government in unearthing unaccounted money, curbing ill-motivated action of tax evading and tax avoiding. Now, the BIP is
criticising that the UPA Government did nothing and they have done a lot of things. Shri Pranab Mukherjee in his reply had proudly announced on the
floor of this House that the UPA Government was able to unearth Rs. 66,000 crore of unaccounted money. Similarly, the then Prime Minister, Dr.
Manmohan Singh in G-20 Summit had declared and appealed to the world that:

"G-20 countries should take the lead in agreeing to automatic exchange of tax-related information with each other; irrespective of



artificial distinction such as present or past, tax evasion or tax fraud in the spirit of our London Summit that the era of bank secrecy is
over."

Similarly, he was inviting the attention of the world to this very vital issue. A lot of things were done during that period and I do not want to go into
details of those things.

The BIP leaders were saying that they have done a lot of things from their side. We can very well understand the dilemma of the BIP. They are
having their own problem in swallowing the slogans they had raised during the last election. During the last election, on this subject, they made
capital out of it. At that time, it was one-step forward and now, the BIP is following a two-step backward strategy in this regard. Shri Venkaiah
Naidu is here now. He was explaining the calculation of 100 days according to them. It was a wonderful calculation. It was a new definition for 100
days. Maybe the BIP's 100 days may be equal to our 1,000 days.

Whatever it may be, Sir, we have to realise the fact that a huge amount of unaccounted money is there within India and also in the accounts of
Indian individuals abroad. That is also a huge amount. The figure may be different. The BIP wants to claim that it is Rs. 25 lakh crore while
Ramdev's projection Rs. 45,000 crore. According to the Swiss Banks Association, it varies between US $ 1,500 billion and 1,900 billion. The BIP's
Task Force's projection during the election was that it may range between US $ 500 billion and 1,500 billion. Whatever it may be, it is a big evil. So,
what is to be done? Whatever is to be done, it needs to be done vehemently. Instead of mud-slinging, we have to put our heads together and find
out exactly what legal, economical and practical action can be taken to curb these bad tendencies.

It is very clear that all are talking about the evils of black money, but what exactly is the solution? We have to identify first who the real individuals
are who have kept their money in foreign banks and then, find out the quantum of legal and illegal money. Thirdly, there has to be an assessment of
criminality involved in it. India being a party to various international treaties, we must make a specific and clear-cut legal method to bring back black
money from abroad.

We have to understand about some realities. These kinds of tendencies cannot be curbed / stopped one fine morning. A country cannot be free from
all kind of evils one fine morning. Somebody was mentioning about the American experience. America always takes a double standard. Of course,
America might have brought back black money, but at the same time they are providing havens for black money from other nation. They are having
an island there, and they will not disclose the names of the depositors. That is their strategy.

HON. SPEAKER: Please conclude now.

SHRI E.T. MOHAMMAD BASHEER : Madam, I am going to conclude. As mentioned by my former speakers, there is a huge amount of black money
within India also, which we have to take into consideration. We have to consider very seriously about the Indian situation also when we are talking
about foreign money and deposit. For example, people were saying about smuggling. I do not want to enter into that issue.

HON. SPEAKER: Please conclude now.
SHRI E.T. MOHAMMAD BASHEER : Similarly, my friend was saying about election reforms.
HON. SPEAKER: Please conclude now.

SHRI E.T. MOHAMMAD BASHEER : Yes, Madam. How does the black money come, and how is it utilized in a ruthless manner? All these things will
have to be taken into consideration. What I am saying in brief is that the Government should take very vehement action irrespective of all other
claims.

I once again appeal to the Government to be serious on this issue. The Government should come forward to take very vehement action on this
evil instead of doing only lip-exercise.

With these few words, I conclude.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Hon. Speaker, Madam, thank you for giving me this opportunity to take part in this discussion. I may be
given a little more time because two minutes is too little a time to put forth my views.

Madam, this is the right time for discussing the issue of bringing back black money from abroad. This is not because of BIP's coming back to power
or NDA assuming power at the Centre but because the hon. Supreme Court has taken stock of the entire situation and vigorously monitoring the
case of black money which has been stashed abroad. So, we are having little hope on the hon. Supreme Court and I hope this discussion will have its
own impact in having further consequential actions.

It is an undisputed fact on the part of both the Opposition benches and also the Treasure benches that everybody is admitting the fact that black
money is a menace to Indian economy and it is also being admitted that it is a parallel economic system which is being run in our country and is
destroying the Indian democratic system. We are talking a lot about the black money. But in action nothing is taking place. That is the main thing
which has to be considered. The very interesting fact to be noted is that the US based Global Financial Integrity Statement estimates that India
ranks fifth in the world in illicit outflow of capital and at the same time it is one of the poorest country and ranks in the first ten poor countries of the
world in terms of per capita GDP. On the one hand, we are having the fifth position in terms of the outflow of capital from India, on the other hand,
India ranks amongst the first ten poorest countries of the world in terms of the per capital GDP. What a contradiction this is?

Madam, my first submission is that the entire Opposition as well as the Treasury benches have to join together to fight out the menace of black
money. I would like to make two points. Firstly, Shri Kirit Sowmaiya has just stated that three issues have to be addressed. The first one is, how to
bring back this black money? This is an assurance given by the hon. Prime Minister. In his election campaign it was very specifically mentioned that if
he was voted to power, then definitely within 100 days the money stashed abroad will be brought back and each citizen will be getting Rs. 10 to 15
lakh. This was the assurance given by the hon. Prime Minister before the electorate. Now, the BJP is turning around and saying that it is an election
campaign. If that be the case, then what about the other promises in the election manifesto? This is a Litmus Test as far as this NDA Government is
concerned. It is because if one wants to test whether the rice has boiled or not, one need not take the entire rice from the pot, but only a sample
has to be taken to find out if the rice has fully boiled or not. If that be the case, then the manifesto as well as the promises made and so many
slogans made and also after assuming powers, all those promises made, they have to admit are hollow and are not going to be fulfilled.

The other point on which I would like to seek an answer from the Government is that, the hon. Minister of Parliamentary Affairs, Shri Venkaiah Naidu
ji was talking about the observation made by the then Finance Minister, Shri Pranab Mukherjee in this House itself.

Madam, I would like to know the response of the present Finance Minister, Shri Arun Jaitley at that time. What were the observations made? My
simple question is, whether Shri Arun Jaitley, the legal luminary in this country, Shri Prakash Javadekar, Shri Ravi Shankar Prasad, the esteemed

leader, Shri L.K. Advani were not aware of the Tax Avoidance Agreement, the international treaties which were not applicable to them. Then why
was this observation made at the time of the UPA Government? Why have they made this observation? The answer is, at that time, we were in the
Opposition. Is it a genuine and justifiable answer? That means, at the time of election campaign, they have made so many promises and the
promises cannot be fulfilled. What is the reason for it? It is because many procedural formalities are required to be fulfilled. Double Taxation
Avoidance Agreement is there. All these were the reasons which were enunciated at the time of the UPA Government in justification for the
difficulties which had to be faced. If that be the case, as the leader of the largest party, as the Congress Party yesterday had cited, the BIP and the
Prime Minister owes an apology to the country first because he has made a promise which he is not able to fulfill due to procedural hurdles. He has
to apologize to the Congress Party also because he has unnecessarily criticized the Congress Party at that time. If you want to enjoy the credibility
of this Government, definitely, admit the fact and take stringent action.

Madam, what about the black money? Will the Government be able to bring back the black money or not? Is the money there or not? Is the illicit



outflow of capital there in the Swiss Bank as well as in other Banks? How many years have lapsed? Definitely, the money has already been siphoned
out and it has gone to different routes. By different routes, it has come back to India by way of foreign institutional investment. By FDI, it has come
to India.

If you go through the statistics, during the neo-liberal reforms in 1991, the illicit outflow was 9.1 per cent. Now it is 16.1 per cent because of the
deregulation of the economy and deregulation will aggressively promote black money also. All these points have to be taken into consideration and
stringent action has to be taken to bring back the black money.

With these words, I conclude.
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SHRI C.N. JAYADEVAN (THRISSUR): Hon. Speaker, regarding the discussion on black money, I was hearing all the speeches for the last two days
and I have only two minutes to speak.

I feel it a joke when these bourgeois parties — the BIP and the Congress — quarrel with each other on black money. The Congress Party says that
the Prime Minister, Shri Modi was campaigning in the elections that he will bring back black money. The BIP says that the Congress was ruling for
the last 50 years in India and who is responsible for black money and who will bring back black money? They are quarrelling together. ...x The cats
will quarrel with each other. Children will cry and people will think a€] *. That is the relationship between the bourgeois parties. I feel this as a
Communist when I am hearing the speeches.

The people of India have every right to know the names of all those accounts in foreign banks. After disclosure, full investigation is necessary to
know how wealth was stashed away and for what purposes it is used. Apart from the holders of foreign accounts, their benefactors including the
political parties and other entities should be hauled up. Black money should be confiscated and used for the alleviation of poverty in the country.

At the moment, Modi Government has given a list of just 627 persons which was given by the Government of France. There are other lists in the
possession of the Government received from other countries and foreign banks. I hope that the Supreme Court will get all this information and not
confine it to Special Investigation Team.

18.00 hrs

They must be made public. The Press reported one of the three names -- which was disclosed on 28t October by the Government — that person is a
big donor to the BJP and the Congress. It only exposes the political connections of such people. Earlier the BJP Government was repeating the
argument of its predecessor, that is the Government led by the UPA II, that it cannot disclose the names of the black money holders as it will breach
international agreements. After the Supreme Court punctured this argument, it is now crying about rights of privacy of individuals and companies.
This is nothing but a crude attempt to shield the culprits who have stashed away our wealth and money and deposited it in foreign banks for ulterior
motives.

It is believed that the quantum of black money in India is worth three trillion dollars that is equal to the country's GDP. There is no question of rights
to privacy of individuals and companies about our internal issues. Our Government can take action against the black money holders in India. What
action is the Government going to take against the black money holders in India, not in foreign countries? It is necessary that pressure must be built
to force the Government to publish all available information on stashing away of money by Indians. ...(Interruptions) It is stated that the total
amount involved is more than three trillion dollars, that is equal to the country's GDP It is the public money that has been stashed away.
...(Interruptions) Hence, merely identifying the culprits is not enough. Measures need to be initiated to confiscate the entire amount.
...(Interruptions)
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Shri Jayadevan, please conclude your speech.

SHRI C.N. JAYADEVAN : At the moment, the Government's approach seems to be just to force the compliance of the tax laws. If the guilty persons
pay the taxes and penalty, they will be let off. This is nothing but shielding the criminals and it should not be allowed.

The Union Government has revealed to Supreme Court names in three cases. Among them is a mine baron of Goa. It is simultaneously revealed that
this company has contributed huge amounts to the coffers of both the Congress and the BJP. Latter one is the bigger beneficiary. This company is
charged with low invoicing of its exports and illegally mining iron ore. All has been done under the patronage of the ruling politicians. That is what I
want to say. The ruling politicians quarrel amongst one another. You are asking the people as to who is responsible. The party which has ruled up to
this time and the party which is now in power are responsible for this. That is all.

HON. SPEAKER: Thank you. Already we have discussed it for more than four and half hours. So, today we will complete it.

Shri K.C. Venugopal.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, at the very outset, I would like to say that the BIP had created an atmosphere by large-scale political
campaigns only for winning the election, not for serious action. The misleading campaign was led by the present hon. Prime Minister himself saying:
"We promise the people that black money will be brought back and distributed to the people." The people believed it and they voted for the BIP.
They came to power. What did the people get? What are they giving to the people? There is no new initiative except the SIT formation under the
insistence of the hon. Supreme Court. They are telling that the SIT is their baby but the SIT is actually the baby of the Supreme Court, not theirs.

The hon. Finance Minister said this in the Rajya Sabha yesterday. We read it in the newspapers today. Yesterday, while replying in the Rajya Sabha,
the hon. Finance Minister was explaining to the people about the long procedures and technicalities in bringing back black money and the Double
Taxation Avoidance Agreement which prevents him from disclosing the names of black money holders. After the hon. Finance Minister's reply in the
other House, you are very clear that you are not serious about bringing back black money.

Yesterday Shri Anurag Thakur in his speech said that already the Congress has demanded revealing the names of black money holders. Why? The
Congress has the interest to protect the black money holders. But here we have the list.

On 18t January, 2014 Shri Ravi Shankar Prasad said putting forth the Government's argument that it can reveal the names to the Supreme Court but
not to the public due to the Double Taxation Avoidance Agreement. It is quite baseless. Shri Nitin Gadkari also said it. Shri Prakash Javadekar also
told that. I would like to put a question to Shri Anurag Thakur. While asking the Congress party for revealing the names of the black money holders,
did they not know about the Double Taxation Avoidance Agreement? They should tell the people. They are now telling that the Double Taxation
Avoidance Agreement is preventing them from revealing the names.

Yesterday, Shri Mahtab told - He is not present now — that the Congress has some fear of taking action. We have no fear. We are not in power now.

They are in power. They have freedom. We know what the BJP is doing. Without any majority, you installed a Government in Maharashtra. You are
changing the name of Rajiv Gandhi in the Rajiv Gandhi Vidyutikaran Yojana and the name of the Airport of Hyderabad. You are doing a lot of things.
Your attitude against Pandit Jawaharlal Nehru and Indira Gandhi is seen by the people for the last two or three weeks. It is such an attitude
displayed by the BIP towards democracy and towards the Indian National Congress. Therefore, you have the freedom. We do not want your mercy.
At least, you reveal the names. Who is stopping you from revealing the names? That is what the country needs to know. Therefore, the hon. Finance
Minister has a duty to tell the people why this baseless promise has been made to the people that within 100 days they would bring back black
money and it would be distributed to the people? Actually it is a cheating towards the people. That is what my statement is.

Then you are asking about what our Government has done. That is a question put by them. Shri Nishikant Dubey told about the then Finance
Minister Shri Pranab Mukherjee's White Paper on Black Money. That White Paper reveals that. In the White paper laid before the House in 2012, it is
said:

" &€|Joining global crusade against black money" - "India's actions through the G-20..
India has been a strong proponent of transparency and exchange of information for tax purposes and has pushed the G-20 forum to
exert pressure on countries that do not conform to the international standards of transparency.”

At the London Summit of April, 2009, India played a major role in developing international consensus for taking action against tax havens. It was an
Indian initiative of November 2010 at the Seoul Summit and the G-20 gave a call for concluding tax information exchange agreements. Prior to this,
some countries were not willing to enter into Tax Information Exchange Agreement. Therefore, these things were done by the UPA Government
only. You are doing an extension of things which the UPA Government had done. What new initiatives you have taken? That is what we would like to
know.

Hon. Supreme Court has made a statement. Why are you holding protective umbrella for these people? Is this a silly question? Hon. Supreme Court
asked the Government as to why you are holding protective umbrella. The Supreme Court had observed that they have no belief in you. Actually, it is
non-confident statement against the present Government. Now, you are not serious about the Supreme Court's verdict. But when you were in the
Opposition, when the UPA regime was there, when the Supreme Court's observation was against the UPA, you celebrated. You celebrated for
election propaganda. Now, you are keeping mum on the Supreme Court's observation. Shri Arun Jaitley, hon. Finance Minister is not here. When 2G
incident happened, I was sitting in the Treasury Benches. Before the report of the CAG was presented in Parliament, the Report was leaked to the
Press. By using that press statement, you moved an Adjournment Motion in the House. The CAG called Press Conference against the then
Government. At that time, you celebrated. Now, hon. Finance Minister is telling the CAG, don't sensationalise the issues. It is actually double
standardsa€,...(Interruptions)

HON. SPEAKER: Yes, please conclude now. Actually, you don't have time. I have given only two minutes. Please conclude. This is not correct.
...(Interruptions)

SHRI K.C. VENUGOPAL : Madam, I am concluding. This is the double standard of the present NDA and the BJP Government. Therefore, the country
needs a strong apology from this Government for giving false promise to the people. Otherwise, definitely it would boomerang on you. With these
words, I conclude.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you very much, Madam, for giving me an opportunity to speak on this subject. I, on behalf
of my Party, YSR Congress Party, would like to express my views.

I would like to express my Party's views and also my views on black money. Press says that Rs.80 lakh crore are deposited in the banks. Even if we
take the minimum as Rs.30 lakh crore, that is equal to 1.5 times or more of this year's Budget. What a great amount, Madam! If we can bring back
all these amounts, all the social welfare schemes and developmental schemes can be implemented in this country. Poor man's life would be
definitely brightened. Swacch Bharat which requires Rs.2 lakh crore to provide toilets to 13 crore families; education to all, health to all; linking of
rivers, etc. can be implemented. But unfortunately, still we are not able to do it.

I would like to say with all sincerity that the countrymen have great faith in the present Prime Minister, hon. Narendra Modi ji. With the leadership of
Shri Narendra Modi, as well as Finance Minister, people believe that the Government would bring back this black money and develop the country.
With that faith only, the countrymen voted BIP to power. Excluding the alliance partners, BJP was given the absolute power. Please act on that. With
your power, determination, expertise, mechanism and the whole Government machinery at your command, please act and bring back black money so
that the country can be developed well. If you fail, the countrymen will be very much disappointed with you. Please use all your powers and bring
back this money and develop the country for which the people of this country have given power to you.
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PROF. SAUGATA ROY (DUM DUM): Madam, thank you very much. I will ta ke just two-three minutes. Since Jaitley jihas not yet come, we have
some time.a€| (Interruptions)

Madam, we have had a long discussion on the issue of black money stashed abroad and Members have given very serious suggestions. The main
complaint was that today's Prime Minister during election campaign had promised that he would bring back the black money. He had assured the
Indian people that they would get Rs. 15 to 20 lakh per family. I shall not waste time of the House by asking the BIP to apologize for their false
assurance to the people of the country. I leave it to their conscience to decide whether to do it or not. I have only three concrete suggestions. I will
be very brief.

The black money estimate is not there. It is from 500 billion US dollars to 2 trillion US dollars. One billion is thousand million or hundred crores. So
multiply it by sixty; we will know how much black money is there.

The biggest problem with black money is that the money goes out of India and it comes back through the Mauritius route by what is known as round
tripping. I want to ask the Finance Minister whether he is prepared to ban global participatory notes through which people enter the share market to
prevent the round tripping of black money.

Secondly, Madam, much of the black money comes to India during elections. It is alleged that the ruling BJP had spent — this is unconfirmed report —
Rs. 25,000 crore in the Lok Sabha elections and subsequent Assembly elections. It may be correct; it may not be correct. ...(Interruptions) We could
see, 4€/ = in his latest book mentioned that...(Interruptions)

HON. SPEAKER: That name will not go on record.

...(Interruptions)

Aotollzr arezrer: Rt o aft o oo 3 &l s,
... Interruptions)

PROF. SAUGATA ROY : Okay, I will not mention. Rs. 25,000 crore is the money you spent in the Lok Sabha elections....(Interruptions) 1 will talk
about Saradha.a&€; (Interruptions)

Now, my question simply is that whether the Government is prepared to bring forward electoral reforms so that there is a ceiling on the spending by
political parties instead of just a ceiling on expenditure for individual candidates.

Lastly, the plea the Attorney General took before the Supreme Court and the Finance Minister took is that the present Double Taxation Avoidance
Agreement has a clause which is called the confidentiality clause. I want the Finance Minister to declare in this House whether he is prepared to
revisit the confidentiality clause and work out the Double Taxation Avoidance Agreement. It is not necessary for all the countries. We have 92 such
agreements. Let us just tackle the tax havens. Just take away the confidentiality clauses from the Double Taxation Avoidance Agreement. I will end
by saying this that the question is not "whether' but the question is 'when'.

Yesterday, Anurag Thakurji has mentioned our Chief Minister's name. It was uncalled for. We did not mention the name of the former Karnataka
Chief Minister, who was arrested by the CBL. We did not mention the name of the former BIP's President, who was arrested. We did not mention the
name of BJP's present President....(Interruptions)

HON. SPEAKER: Saugata Royji, it is over. You do not have any point to raise.
...(Interruptions)
HON. SPEAKER: Now, Shri Tathagata Satpathy.

...(Interruptions)
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SHRI TATHAGATA SATPATHY (DHENKANAL): Thank you, Madam Speaker. Yesterday and today I heard the speeches and my impression is that it is
simply a blame game.

Madam, you have been there in the Parliament for so long. You know that in 2010-11, we also had a discussion about black money when the
other party was in power. That party is in the opposition now and this party is in power. So governance and government do not change according to



political parties is what I believe.

But what I am worried about is that when our grand children or our great grand children 50 or 60 years hence sit back and peruse records of these
two days of discussion, I am sure that somewhere we must also acknowledge the fact that there is a strong possibility that they will be amazed to

know as to what were these people actually doing in the 16t Lok Sabha. Is this the level of discussion they had about something so serious, about a
parallel economy, a staggering amount, and these people were talking just about Congress, BIP, Trinamool and BID? This is where we are. This is
what our level is. This is very much worrying for all of us. I am sure you would also be worried. I am not excluding myself from this thing. I am also
very much part of this House and I am also worried.

Black money, as you know, has very many different connotations in different parts of the world. One of our colleagues earlier mentioned that in some
countries the black money may not have the same connotations as it may have in other countries. Qur tax laws are of a particular nature. Some
other countries like Cayman Islands or Fiji — a lot of people are visiting Fiji nowadays — or Mauritius have different tax laws. Tax laws vary, countries
vary, so what is legal or illegal also probably varies. Therefore, the time has come when we have to actually sincerely question our motives as to
what we really intend to do.

There is one question that I would like to ask all the learned members including the hon. Minister. Hundreds and thousands of students go abroad to
study every year. All the students barring none have to open a foreign bank account. Their parents might be depositing money in their accounts. Do
we know or can we label all those students' accounts as being illegal money, black money or undeclared money? Who is going to differentiate as to
which is the corrupt corporate's money, which is the student's money, which is the politician's money or which is the businessman's money? Who is
going to do that? Do we have a mechanism for that?

Madam, before you ask me to finish I would like to actually break my own record because I am so humble. A couple of questions should go on
record. Should all foreign bank accounts be investigated? How do we identify that money in a certain bank account is illegal or not? Students who go
abroad have bank accounts too. Is the money in those bank accounts also unaccounted money? How are our estimations being made? Should we
even be making estimations and promising or not promising?

Madam, the Prime Minister had gone to a place in my constituency, Talcher He did promise that a sum of Rs.15 lakh would be given to each
individual Indian. I have that on video. I am not hitting out at the Prime Minister I respect him because the Prime Minister is not Mr. Narendera
Damodardas Modi, he is the pride of India. He is my country's Prime Minister. I am speaking for my country. I am not speaking as a politician here on
this floor. I am proud that he has at least given thought that this needs attention. That itself is a great beginning and I will give kudos for that. But,
how do we go about it? Illegal money can be easily linked with terrorism and insurgency.

Madam, like one of the speakers did mention, whenever Indians sell or buy flats or apartments or land or something, a huge portion of that
transacted money is in cash. That means, characteristically we are a corrupt nation. Everybody is involved in that. It hurts us but this is the truth.
How do we stop that? So, illegal money can easily be linked with terrorism. Fifty years later, there would still be terrorism and there would still be
insurgency.

Madam, there are many other questions. But all I would like to wind up with is this. There was a rock album which I used to listen to when I was
young. The title of that is "How can Ted Nugent survive in a John Denver world?"

What it means, Madam, today is the world of Bitcoin. Bitcoin is a currency which is electronic in nature. It is a peer-to-peer dealing and there is no
hard cash, no hard currency. People are now starting to deal through Bitcoins. It has started to happen in India. The Reserve Bank of India has
warned the Government, and has also warned the people of this country: "Take care. You could be inviting trouble; you could be inviting legal
action." Is the Government planning for the future or not? It is not yesterday that we have to look to. Yes, we have to get the black money back. We
should make all efforts. But let us change our tax regime; let us change our tax laws; let us make tax paying an inviting factor so that I feel like
paying tax, not that I want to run away from the Finance Minister, from all his IT sleuths and from all his people. Let me feel happy; let me feel
proud to be an Indian that I pay tax. This is what I would like to say.

Let us think of the future. We have innumerable challenges coming up for this country, for the generations that are to come ahead, beyond us.
Let us prepare this country today so that tomorrow they have a better existence.
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friendly regime. So, what you have said I entirely accept. Our tax system has to be friendly to the tax payer both procedurally and otherwise, and
that is exactly what, step by step, we are trying to do.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): You are repeating Shri Pranab Mukherjee's speech, and saying the same thing. ...(Interruptions)
We want to know as to when the money is coming back....(Interruptions) Do you have any concrete plan or do you have any idea about it?
... Interruptions) These are all repetitions of Shri Pranab Mukherjee's speech. ...(Interruptions)

SHRI ARUN JAITLEY : Sudipda, I am conscious of my lack of ability to explain anything to you. Therefore, if you do not have ...(Interruptions)

Madam, one of the reasons your Government failed was because they were not wanting to understand this. ...(Interruptions) Since you are going to
be a future Leader of your Party, at least for future benefit try and understand this. ...(Interruptions) am st et cieit o aen fpen, aifgy 3mu 53 widerer
Wolloll dgd &, dl 3 ufcore 32 oft & 381 &, Sit 3 orel Son ans 2a1 @ aaf Al dler aul ao va.amE.¢. A o ao1, @6 gaxcad g @t ¢ff) 26 a1 o gadt R of e
cft, 27 51 @ oriwe Avorer iz 29 af & uacht Bfdoie fifder 3 531 var.and. . A Jwrer et @ ugen Bren faven srm .. (wmaerer) The same instruction of the
court applied to the UPA, but for three years you did not act. ...(Interruptions) 4 Sens, 2011 @1 Saren snuat 26 o€, 2011 aes aidf v fasen sie
var.and.&t, ordl aorehty ... (=m@er) anudt offert vor.and. & gomor &t dt ol et L. (@A) 33 Bt & Avae A vws e a2 WY @a 9@ oft g &, Aftpar geror usa
wr.and. & gorelt; wt.and. L. orrel B arg Ser B widor 3 Riaeft off Feear sy urr au aw et eff, seEe dleset b o, 33 Mme-mer Ford Beew, St ot et
Ao b A 3ucte ¢, AT gotor & dfor mE B offaz swer 33 varand. . ¥ sarct we e, ... (waenor)

Dada, I will explain all the names. ...(Interruptions)
HToToflT ALALT * PURM AU 3 AT of D3
&€ | (czraumn)
PROF. SAUGATA ROY : Actually, we are interested in knowing as to when we are going to get the money back. ...(Inferruptions)

SHRI K.C. VENUGOPAL : We want to know from the hon. Minister about the names. ...(Inferruptions) When will the black money come back?



... Interruptions)
HON. SPEAKER: Mr. Minister, you can continue.

...(Interruptions)

At this stage, Shri Sudip Bandyopadhyay, Md. Saleem and some other
hon. Members left the House.
...( Interruptions)
HON. SPEAKER: What are you reading Kharge Ji?
... Interruptions)
SHRI MALLIKARJUN KHARGE : Madam, I want a clarification in this context. ...(Inferruptions)
FtoTotler areael @ adif¥ftsdsersr Rvemd ¢t o b are diet 8

of aifeererlor zsaY § Sieelt e, anu e B 2mer dier 3 &, xR gRitor ¥ a3 qrRilsre de user A & wome Quz 3 arn & e 32 arg vl 3 oft snuer aser
&, ARvar garRr waotl 3 R a1 A 216 craaa @2 & @5 100 e 3 ot 15 e 20 g¥w ancHl 6 Sta 3 siear & ara efl, ag wat okl sa w@dl 3 us @ F) U UG
aft oot & fop wifb3RrfRr acifsr a6t B aig a6 ordl aar e A 21d e &0 gu oft G as2 Sloten @Y s fen; ... (erauer) I am not telling about the
Finance Minister. But your President, your Prime Minister and all people told about this. Except you, all people told about this thing. I have heard your
speech and also debate. Except you, everybody told the same thing. Somebody told that within hundred days, we will bring back the black money.
We will bring back and give Rs. 15 lakhs. 4€} SHRI ARUN JAITLEY: You worked hard to analyse all the speeches.

SHRI MALLIKARJUN KHARGE : I have seen and observed. Naidu Ji is a senior man who has got experience, he told for Rs. 60 lakh. I want to know
that at least that Rs. 60 lakh information is there or not. You are not telling. Therefore, we are not satisfied with your answer. We will walk out.
...(Interruptions)

18.57 hrs
At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.
...(Interruptions)
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oft arur Siceft @ g cilol Sra ailsrarel & 32 Gre-ore adler @ot o & elell @Y v HYsira e Giren en A By gaed 3 aea #ca &, aedl & aa o, Sisl Dol AT 3,
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¥ artotolter AGil of, arg sat Sit of ger 2 an srcemer Ris Sft ot uet 81 {5 ws RBafer am wai 2t 8, Gom amwen an o1 ameen, semeEr Big Sft ot war s @df te at ol s
il ot da forepter ferm 8Y) ayerrmr Rig Sft, 2reard =@t & it anuer wan 7 32 oft deer At &A1 ) As Bact Astoiferd et w1 e ol §

et geoore @t Baferll 3 forwerm: &0 @ velifea vardsn i switere 3 o &) diel s & wn 2, e Jeast i snermit &, @ @ &) usd wrd & 28 aell & St
feraeaaersal ol @l Uds Sl Sddl &, SIai cllel 320 YEpl2 il U 23d &, 3o Zawdl @t Sttt sefst @ feft, seielt a5 Jmer smea @ Jersian an aiie sefsft o 33 asa
Sierr a3t <t &t 3t Sifa wofl et afiz JAge s3 el A 33 A I A5 Ul denl 5 P il UolRIIE &) PR MU oifol ASSe $fEoer & Al anuest aiféesz & Frear
I DT, & 33 PH 18 B2 A v SAfer Bt 33 a7y 8t a1 DA 18 et & ordt A Frords srreirRisr e &y Aol s/ aw Jg gfen gt aidt, da wite we eft, &
&ilor 3ot S ast A foreprert 23 oot 3ot 18 A 18 & flaems ot Zaer et Qrefif¥sst dvacrs @2 <t 8) 321 omemrmer 33 & Sit oft 301 w2 2o a1 Foredt TP AW & Faxw
adles, & AN 301 U2 oen f3w &) 3erp arg o1 18 & 18 ur wistart @t Heaa s A e 1ot fem 3

51 aiferf¥en vavrdiedt @i Bretar w1 st da e, @6 g1 Acct seeateore da 8, 33 Jo @ v wilard Reeiet ecll3R @l arn 3fiz 3ol AlucderR asi A Jorwe ¢ aRm) 327
2ifrederz @l & Sliel A aG 32Ak dg AT DI AR Ui Bl FRER @l & e go el waa & [ 3101 g da e sm i B e gids garer aersiian en glorn B s el
A5 Jrer oft em wiar of &3 o1 A5 Jwt 5t Serwrd 3ot et @it & &y s w1 Smerd frcft s 2005 iz 2007 W da 3 Bagords O vavardft & 3 3 sor 627 sl b A
i & A smerart 2007 ¥ arg 2008 sfie 2009 @n 2010 3 fircht 2ty st Ragords 3 warsiar en, 3@t a8 yraenar & ordf en fp RBacords &t smormit 3 2101,
2011 3 Smass amza TR of Racords A ag Fasian s 3o xm aret @t 2007 3 2011 aw 6t atgerd firer o) sa@t A aen w2, 20 3 fRsden dan Bz A9 2011
A5 a1 Sra i ot Jerdt yet s st serasidt @), e a1, Ot Fealer wat s ag St wrdt srorastdt amuest freft 3, st dact omar &, et oft Swerestdt 2, et ot & sar anwest
et ot 331, aeiifds s a3t B amene w2 frex &, weror 3e1 2 st Ruagerds weear 3ot 3 amuds amer a1g=iter ordf wyem) st sardt 2wt woft o Rafer sl aows ugdt <
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3 yferfarfer aiser o1 oepe war fp anu sxA Fwsian sz weler Hifdw) Joelel war fis as adt @ 3er 2 afie Al & 31 we & Fwsiar adf @) smear A sHor IorA
rersite oz foren o dam & oft 3R, Afpor 23 el @ 2rom A frcroft aifde, Rrediol s21 St a1 o At w2 aai 2| Gl Racsrd's J ar E w wsiar o 2@
UBell 3i9l 26 21 [ 3nu dpaet dldl O GG B IR W sAH A6 of DY, Afbol 3PR &9 DI AGd P! D1 & dl Jol Al P 3N 02 Al AU GAE S DI 20 ordl
©E Joaiol wal Kb &N Age ®IY &0l Dal b b2 a=n crsa-Upt & PR 3 e0rEl ASRK ©F) 3 Sol Garsl @ dwe a1 Fard w1 [ A aar & @ srrea 3 dlen,
arfereer 3 feére genly el anaddia g% difom e @1d off snedla spr Racords 3 wwRe wom & @ o1 gomre @ar 2 dr there is an automatic transformation of
information to us. Now, this four-point agreement has been put in force; this is an arrangement and we are in regular touch with them. ser 627 3 oo
5 et o &) 31 @D T of fiet Sme 37 udr of 8 ol wai Gool? aHol 427 ol o Rifded @2 férn & 3f 3o Ja @ alfewt & @A &, a1 wa & ol & 28 3 vov-uw
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A Jorehl Jad 3RREICH FeA @3 & A Gl-5il 33 Sh-wlofell A6l susl, Bieaial sz fisen &, 3o Raenw wiserd! Aased arR &Y 82 s Abail SRR &l 328 &
forarett aretera 3 Feacdt arR A & dl Sor 912 3 Slal Jereh! aRewie off adl orr A &) 3a1 427 3 31 250 el of amEpe el @52 féRn [fF W sAI v e A8 At Bt
At wprvard v & aaa &t %@ 3 s Far 4 & 5 oo er df e Brra w2 o oRY, @it @1 @ den? glorn # @Rl ¥ Fog ik & sat daa o A cter dan
X &) 31T g0l "Sae cadigel s A 11" B aaa 92 Fei & Fmer Fwsild w2 R 8, Frererd I amer aft vz @ oFI & den A e b Arer andla aer @ &) daa
Swidterel @t Sit baen faven &, 15 & amer uset 2 &, 2 & mer Az fopen & aem 29 sz ¥ Sor € oiat G 23w ST 2 Joich Arel &A WE AASHAT D2 & &) A dl dbact Y dm
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welifew il @1 WwTsiar o2 3@ &) s 48 a3 Soll & arcil-oda &, frealor uE a1 @2 RN & Rb v gAY O el SIIPR 9RR ©HN) BIE HRARI Riger 3t sl @i feoft
ot 3 2w & o 3ehl srorerd 9 ) Sfi-20 RERer # anorefler garer sl o s2ft A R yerer Rven ai$AEt 3 gan siie e ageanyl snerrd ws & R Gl
DT & Yew! o9 WI wiofol dotrn &, oit 2015 A erey dvon &, ag aiforart aseen & @b 52 Jor san2 2mer Baren ¥ @5 vy g B DA zmal G snorasrd) 9=z gafly St Jar
2 ordl apvem, 3 o I smeen, Asaet sprdlast A & ol afew Fo1 Soii 2 oft Prodlal sxanaz A gu & 331 a1 T Huz &a i ulie oo 31, Bl Reaesar daa
wad &) I vaAdds o G e ar vwEtang snwsht ar ot woranang st uf¥ar: @t e e oY dter ude we smen, apR Ay sifddfea gkl sife serwder A5
§31 Wilofol U2 aTIerS algl @I 3l oft a3t adis &) az diofb3fdrferd acdfs g & 3z ag @ oidl wam & R wft sorardt adsfera ol 26l Aftser aror
cllfSre gan 31 A Rl ast omer 2nerol an sien & afie Siia 3 uen aeren & @5 A dan sireier ey Rt voramzang of f¥ad das @1 arorafer 3 argz am gan en o) 3 ARy @Y agora
o it g ol 3 Afdsor arrsirerer @ e Jaa 2 o B sifere iz o wdeiforas asy Ay safem Rwer A ol 2 @5 Srerastdt dt s an el )t s, fuw s @ s
serastdt asa dt sme? The question is not whether to give information or not, but when and how to give information. gse e aga asig? @orY & ity @Y &
o omar eoa & o A Bt etor fon rgar sfie a1 o omar @t ardsiforas wdt a1 amee w3 &, A awEe dlesd B wog w2 @ §, sad o wdiegrds grndar s
a=iifs st Secizor Rpen 8 sfie ag sride dles? aden o 3fau ¥y Raenw ot ot yaer & ordf 8, & ot BTy uren sen g safere s e &t AFvEr w2 acon
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A1 garst Sieen ot 3ABT amn BA eron 37 32ADT #ft 3@y w6t Bt s § 3 Sworer g 5 vasndd ot su R B Rien @2 @@ 8 sora 2ax vae & a2 @i @1
iferanre arel &) dor arelt difder vae a seermer e &, 361 oft omere wareidt &, 33 oft ageron uSen 3ER A A ol o A & ol Sor A Ierar & X H 3Ab! S el E
3l gidb asval @1 Aftrasiz gl aifde) s sorsa dad 3 @I a1 well difoger i @3 el werdorel 3 yrawret & [ Asi wlserdl gased seras: den @1 52 dal wxb 3A
fer @51 tol a1 ends)) ISelfes daat A ot gt @53 Fasa & 75 saal el 3 enod iy s Gan &, Afdsel 531 wrazen o) Ay e WS A6 g s ) $3d v
asfsané st oft &) yflar Y A et aed 2011 A5 By 3 war & 5 ag wiorbforerd aeifsr sterer &) gforn waclt & 5 Ron dfofdforaferdt aeifar B s srge ol w9
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3 51 Agal @) frari emon arsan § [ a6 Ror g1 g wwnll [ 2 e, uia 3 o @ sone [&e, Bion off = o), Bieer oft sidlor siie ad o6, s/ aa s A
anflrdt 2 arct ot uws 2 ol eR SR, sR S PRI @) ol Bisel ardt &) as Fannfie & o aseiftr Sfider 3 sa wa-gA @ aen & A & b amuot A war en,
31 34 3 Bromal 3 U2 & Islollfer &) efic I adiey Afdver o yfaer &1 el P 32 &, 32! g1 w39 3 #9) ggr Rrart 3 @ g 38 ool 3170 W ad 22 F s
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off sicfely arsa (wew) : widlGan, e sicf) oft o @ondt Az 3 aweft arer 2=4y 1 think, many of us have been convinced. One thing is relating to the issue
that I have raised during my deliberations is that whether the names would be revealed or not.

One was the confidentiality clause. Yet, I would say that I beg to differ to what is being said because there are other provisions on which the
Supreme Court has been insisting. I am not going into that issue now. But it is relating to the names that are to be revealed. gz 3o seren arsen &
fopor-fapar & 20t aree 32 oF 2 aiie anuer anft war s St Breew sow 2wt vae # 2 o ofs vt or Saar ordf o1 8, 3PR S et O arg ag 92 S & ot Sl smuer war
fop 250 account holders have paid the tax. There the confidentiality clause does not arise. They have come to your net. Why cannot you reveal those
names that these were the account holders who had accounts outside and have come back to us? As they are paying the tax, at least reveal those
names so that the confidence of this country will be restored. Are you going to do it or not?

I have one more point to make and I expect this Government to do that. DTC Bill is pending; Goods and Services Tax Bill is also pending. These two
Bills will be the major instruments in your hands, in the hands of the Government to tackle black money. When are those Bills going to come?

SHRI ARUN JAITLEY: Madam Speaker, I will answer the second question first.

The DTC Bill is under our consideration. The earlier Government had drafted it. As far as the GST Bill is concerned, we have arrived at a broad
consensus. There are some issues. The next meeting of the Empowered Committee has been called very shortly. I am confident that we will try and
arrive at a consensus and possibly introduce the Bill in this Session itself. This is my endeavour and I hope that I will succeed in it.

As far as your first question is concerned about other clauses, please remember that there are well meaning people who made this suggestion. Our
court has said this. Let us bring a legislation in India and that legislation will get us everything. I am not doubting it. They are very well meaning
people but we are dealing with a case where the evidence is outside India. Whatever you do has to be consistent with international jurisprudence.
The word in all these laws is that 'case is filed in a public court'. Now all commentaries, OECDs, interpretation of all other countries to this public
court is whether charges are filed with evidence in a criminal court. Our Supreme Court said, "No, telling us is also a public court." We said, "We can
tell you. We can tell the SIT. But through you, we cannot tell the world at large. " Therefore, this inconsistency does exist and that is why, we went
back to the court. On day one, the court reacted but on day two, they said to please go to the SIT as SIT is considering this issue. Unless our
domestic procedures harmonise with international practices and interpretations, you may flex your muscles in your own country. As I said in the



other House yesterday, we can get a one day thrill of making the names public but if those countries do not accept our interpretation of international
jurisprudence, then we will probably have 30 per cent withholding tax on us with the world not cooperating with us.

Therefore, what we have to look forward in this is not a bravado or adventurism but a thorough approach.
SHRI BHARTRUHARI MAHTAB : But what about those who have settled the tax?

SHRI ARUN JAITLEY: Now as regards those who have settled the tax, if they are still guilty of a criminal offence, and with proof I move the court
which is possible because the language is "in a public court”, I can make it public when I go to a public court. I cannot make that phrase, "public
court" disappear in the Tax Treaty. So, I am looking at not only criminal jurisprudence but also how the international jurisprudence has accepted
that. Therefore, my own jurisprudence may take a particular interpretation, but it has to harmonise with the global standards.

SHRI TATHAGATA SATPATHY (DHENKANAL): If I commit a murder and admit it, I will be excused!

SHRI ARUN JAITLEY: No, if you murder somebady, you will be arrested. But even there it is necessary that charges against you are filed in court. I
will give you a simple example. The Reserve Bank permits you to repatriate 1.25 lakh dollars every year. Supposing you take the Reserve Bank's
permission, take the money outside and open an account in Switzerland, your name will be given to us. But you say that it is an honest and
legitimate account and I have transferred it by cheque from India with RBI's permission. Should I make you a subject of debate on the 9 o'clock
television in the evening? Obviously, I cannot do that. Therefore, the international jurisprudence on the subject is, when I find that it is unlawful and
I file charges against you in court, then you will be a subject matter of that debate and you will have your right of defence in the court.

Mahtab ji, if I faulter in the procedure and make a hasty disclosure without evidence then I won't get the evidence and the account holders
will have the last laugh. I am not willing for that.

HON. SPEAKER: Thank you very much.
SHRIMATI SUPRIYA SULE (BARAMATI): Please permit me to seek a clarification.

HON. SPEAKER: This will go on like this. That is not the practice.

The House stands adjourned to meet again tomorrow, the 28t November, 2014 at 11 a.m.

19.22 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, November 28, 2014/Agrahayana 7, 1936 (Saka).
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